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The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there is one amendment, Amendment (No.1), by Dr. T. Subbarami

Reddy. Are you moving?
DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I am not moving,

MR. DEPUTY CHAIRMAN: Either Resolution or Amendment, something is there.
...(Interruptions)... You are not moving this also! Thank you. It is very kind of you. So,

Amendment not moved.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, [ shall take up Clause 3. There is one
amendment, Amendment (No.2), by Dr. T. Subbarami Reddy. Are you moving?

DR. T. SUBBARAMI REDDY: I am not moving,.
MR. DEPUTY CHAIRMAN: Thank you for not moving.

Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRASAD NADDA): Sir, I move:

That the Bill be passed.
The question was put and the motion was adopted.

The National Institutes of Technology, Science Education and
Research (Amendment) Bill, 2016

MR. DEPUTY CHAIRMAN: Now, we will take up the National Institutes of
Technology, Science Education and Research (Amendment) Bill, 2016. Shri Prakash

Javadekar to move.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move:
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[Shri Prakash Javadekar]

That the Bill further to amend the National Institutes of Technology, Science
Education and Research Act, 2007, as passed by Lok Sabha, be taken into
consideration.

Sir, there are actually two Bills. It is about six new IITs and one ISM to be converted
into an IIT. That also will come up. But both actually speak about quality of higher
education. That is the topic on which I want suggestions from everybody. This particular
Bill, which is for consideration, is concerning NITSER Act of 2007 which recognised
institutes of national importance in the form of NITs. They were twenty at that time.
Then, in 2012, five more Indian Institute of Science Education and Research (IISER) and
ten new NITs were added, making it thirty five. Then, in 2014, Bengal Engineering and
Science University, Shibpur, was also added to that. So it became 36. And, today, we are
adding one more. It is a promise made to the new State of Andhra Pradesh that they will
also have an NIT, and that NIT is to be added. That is the small purpose of this Bill. This
will be operating in West Godavari district, from T. P. Gudem. The State Government
has already given 140 acres of land. The DPR will be ready in two months. Now it is in
Vasavi Engineering campus and the academic session has already started. There are 900
students for two years and after four years, when it will be fully operational, it will have
the strength of 2,000 students. The promise to give an NIT to Andhra Pradesh is being
fulfilled and, therefore, this NIT Bill is put before the House, for which I seek the support
of all the Members.

The question was proposed.

MR. DEPUTY CHAIRMAN: Hon. Members, the time allotted is one hour and it
will be strictly adhered to. Now, Shri Shantaram Naik.

SHRI SHANTARAM NAIK (Goa): Sir, I stand to support this Bill. The Financial
Memorandum of this Bill says, "The Bill proposes to declare the National Institute
of Technology, Andhra Pradesh as an institution of national importance by amending
the National Institute of Technology, Science Education and Research Act, 2007. The
substantial assistance of the Central Government would be provided to the National
Institute of Technology, Andhra Pradesh, under Plan Heads by the Department of Higher
Education, Ministry of Human Resources Development.”

[THE VICE-CHAIRMAN (SHRI T. K. RANGARAJAN) in the Chair]

Sir, the National Institute of Technology is a very important institution of the
country. Under this, institutions are declared as 'institutions of national importance' and to

declare NITs as institutes of national importance, a legislation was required. Therefore, in
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2007, Parliament passed this legislation. That is a highly respected legislation because it
governs prestigious institutions in the country. Sir, earlier, these separate institutions were
governed under Societies' Registration Act, 1860, and these two deal with their activities
under that legislation. What was the control of the Government then, I am not very
sure, but, obviously, since they were individual institutions running under the Societies'
Registration Act, the control of the Government was minimum. After passage of this Bill,
it is the HRD Ministry which has got the control over this legislation and the Ministry
of HRD is governing these institutes. Your predecessor is sitting here. She should have
acted like a mother to these institutions, but I don't know what happened. Whenever
controversies arose, you were there. I don't say you created the controversies, but, you
could have given some soothing hand to all these controversies. This did not happen. I
do not know about the individual case of each institute where the problem arose. There
was tremendous problem in Jammu and Kashmir and that became a national issue. It
did not remain confined to the institutions of Jammu and Kashmir alone. It became a
burning issue for almost fifteen days. And, how ultimately that issue was resolved, 1
am also not aware of. But, now, nobody hears of that controversy and, therefore, I feel
that it should have been resolved amicably. Now you are heading those institutions. By
heading, [.mean, the institutions' heads are there — I am looking at Shrimati Smriti Irani
thinking for a moment as if she is the Minister, but I forget for the time being that it is
Mr. Javadekar who is the Minister concerned; I am sorry — but, it is the HRD Ministry
which has to look after these institutions in a manner that they will feel that your Ministry
is there to look after them for any problem that arises. Therefore, you have to take it
in that sense. There are bound to be interferences. There is no doubt about it. But the
Ministry has to set some norms. Everything can't be regulated by rules and regulations.
But convention and norms of interference in individual institutions have to be laid down.
Those conventions and norms are taken in the right spirit by all the stakeholders, I think,

there won't be any problem.

You have just inaugurated an IIT in Goa. I would like to add a personal note, if you
don't mind. The question is, in that function, when I was fighting for this institution right
from the beginning, just a simple invitation was sent at my address, whereas your MP.
name was mentioned in the card. I was shocked. A simple invitation was sent to me when
I was trying to have this institution, contacting people, how much reservation we should
get, etc., etc. Ultimately, there was a dispute regarding the name. The institution was
supposed to come up in my village, Cuncolim. But, somehow, there was a controversy.
Today, environmentalists are very active; so, it could not happen. People from Loni

Kaban Kalam, South of Goa, came there to demonstrate. Of course, if they oppose, they
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[Shri Shantaram Naik]

will be coming to demonstrate. I don't say whether they are right or wrong. But I again
request you to resolve any misunderstandings which are there in the minds of those people
objecting to this thing. By sitting with the Chief Minister and other stakeholders, perhaps,

the issue could be sorted out.

Now, the question arises out of these institutions which are centrally controlled.
I am talking of Goa University in relation to this. There is only one State University,
that is, Goa University. There was a game plan to convert Goa University into a Central

University, and I strongly opposed it.

Your predecessor, Shrimati Smriti Irani, the then HRD Minister, and Shrimati
Purandeswari, had enacted a Bill where in Goa University was included to be made a
Central University. I made all my efforts and I got that particular clause deleted, because
if the lone State University was made into a Central University, Goan people of the
weaker sections could not have got admission because the Central University legislation
do not permit admissions on the basis of residence. That is why I opposed it. If Goa wants
to have a Central University, another university can be proposed. There is no problem. If
there is only one university and that also you want to make a Central University, it will be
a tragedy for Goa. Therefore, I opposed that Bill and succeeded. I am happy that I have

succeeded in that effort.

Now, the question is how many seats Goa should get. Earlier it was less than 50.
Mr. Manohar Parrikar made an effort and got it to 50 because some seats out of 50 were
going to other Union Territories, Daman and Diu, Dadra and Nagar Haveli. Two other
universities were to share 50 per cent of the seats. Now, we have got exclusively 50 per
cent seats. In fact, I would like to say that we should get 75 per cent reservation in seats.
If we do not get, you will not feel that this Central Body is ours. The reservation has to
be substantial. 'Substantial' means beyond 50 per cent. There is no sense in giving less
percentage of reservation in IIT, Goa.

Then, another question is that Goa has got limited topography. Many people are
asking for land. Many institutions from Maharashtra and Karnataka are coming and asking
for land to establish educational institutes there. Now, as far as land of NITs is concerned,
perhaps, the land will be given on lease, but why should the land of NITs or any such
similar Central institution be given on lease? It is the property of the Government of Goa.
Maybe, you have some Memorandum of Understanding. But to pass on the entire land
worth crores and crores of rupees under lease of 99 years to the Central Government
makes no sense. I agree that today the practice is like this and it is not becoming an
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exception. It is a practice to give land on lease etc. But I would like to suggest that in such
circumstances, the land should always be given on Memorandum of Understanding basis,
and not on lease basis, because, once we give this land, the Central Government will
not listen to the State Government of Goa at all for any matter. Similarly, Mr. Manohar
Parrikar knows, he wanted to give defence land under the Ministry of Defence to the
Central Government, but the people opposed, the villagers opposed, and I don't think,
they will again go there to ask for land. Acquisition of defence land in a small State like
Goa makes no sense. If you want it on a temporary basis, I can understand it. But giving
land to the Ministry of Defence to hold defence exposition in a small village in Goa makes
no sense. Now, we will be establishing AIIMS there; a lot of land will be required. Whose
property will it be? Will it also be given on lease? I think, there should a policy change
in such matters. Otherwise, once we give land to the Central Government, there may be
the Government of any party at the Centre. Today, the Government of the BJP is there at
the Centre, tomorrow, it can be any other party. I am for giving land in favour of the State
Government. The State Government should have control over that land. If you give it on
lease, you cease to have any control. Since Mr. Parrikar is there, I am mentioning this
thing for his advantage. What has happened to land given to the airport? He knows very
well. We have no control over that land. Not only this, two questions were asked by me
about defence land one-and-a-half years back I have still not got the answer; in spite of
Mr. Parrikar stating in writing that information would be collected and the same would
be laid on the Table of the House. One-and-a-half years have passed. There were two
questions on the land held by the Defence Ministry as also the quarters built by the Indian
Navy on that land. There was no answer. This example [ am giving because subsequently,
you do not have any control over such things. Therefore, when you are going ahead with
NIT, these aspects, the interest of the State Government, and consequently, of the people
of Goa, of the students of Goa will have to be considered, if this is done. If you do not
allow the State Government of Goa to have their say in these institutions, the Central
Government will not listen to the State Government at any time. Then we have to come to
the HRD Ministry, we have to come to the Education Minister, and plead before him, but
it will be difficult to accept certain propositions. Therefore, I wish good luck to the NIT in
Goa, and I think, it was a very wrong decision on your part to inaugurate it at Pharmagudi
where presently the institution is being run. It should have been held at the site of the
venue and you should have inaugurated it there. I don't bother whether I was called or
not. But the question is, you could not inaugurate it at the place where you propose to
construct a building for NIT. It is something which is hurting. Thank you very much, and
I'wish all luck for NIT in Goa.
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sft vaa wferes (doTe): SuAWETE SN, ST g SN "the National Institute of
Technology, Science Education and Research (Amendment) Bill, 2016" fa=R vd oy
P foru asi oman g, s9d fau § TR R &, veE @31 & R A3l St @,
THRIRS! ey st gdrer STasay St 31 3R gd vaaRe! fafves 989 wfa <f &1
9HTS M| §HG ATH § TXBR $I Udh3H & oy i1 BficHe off, v avg | a8 g
g% ©1 IS continuous process el 31 ATl & I 8T &, TS H UM & &R faviy
&1 a3 ST ¥eT 21 9Te BT 9T & 9<d g1 A1 3o f1en ured S arel faemefi 8, &
T $ foIU B a8 B B TS 8, e § 91g & J9r9 w%|

e 1 TAR-JR SR <9 9gd R W9 9 9 81 21 ued afdw Riew 4@
e & STl ol g9 |9 SFd © 6 R gei Jerf¥ren iR Are|T | world famous
universities 2ff 3R 3 21 7 world famous scholars feT €, R smivg, udsifar ik
SITET BTORT SR AT e 2| SAR 8T UR AT R A [oPpel Bl T Jolredt
Teet! 31 XET 1 I% Tl T T Srietl & o o 59 95 DSBS g8, 91 Ry SRy %&

R, JATT I RT3 X2 €, $% AT ¥ 377781 0¥l & fIar & forw vas w7
1131\13?1 BI 3BT 81 I8 $had TUd National Institute of Technology g I8! %\*, it's a new era.
S S 7741 31T UG ¥ T &, 9% U educational hub ST $H S¥CICIC & S & d18
E!%Ttl—\’ﬂo_sg‘ 3R educational institutes SJTQ'ﬁI

STet 59 §eTeye & foU 140 THS 1 land acquisition B1 J&T &, Te] AHR B 31X
H 40 BRIS TUI SN B AU 1Y &, o 9 10 s 0 Reftst g o g §1 a8 f
@ 8 o o1 aTel 9 Arel] 7 59 SIS & $hRGFER & oIy 226 BRIS U 31X
SIRY BT 5996 foIT § s AXPIY 31”3171 T b T &1 9ars g7 37 371 yaet
& farRt &1 € 7, IR <9 & FarfiEt © 9ars <, i T8 ) 9R 99 & 99
T[T I B o forg 3l

ga Igi W a4l Torar SSNFRT Biavist 9, fS6] B dvg BT Hieered AT
off, S funding, infrastructure, faculty SeTTe 3R 5T Fanferd) ot et s=at &1 forer=
AfeY, IH Y Uieerd et offl e Rae ffeRex gdrer Sasex it 7 @™ garn e
AT {3 e avE & g, Ugel T8t W 20 SFEIT o, 9 add on B 1T and now
| think this is 37th Institute. T8 BT BT T & MR TIHA B HHIC P & oIy U &
me&ﬁm@%, arfe 8% T BT AT 316 ffrer Id1 National Institute of
Technology & S ¥¢SCH BT, ST quality education e, foras g4 <91 1 faea 1o
EFHﬁW, super powerﬁﬁﬁ@?ﬁﬁﬁ%ﬂﬁﬁﬁﬁmﬂ}ﬂ&ﬂﬁ,ElTETtBTﬁ
AR AR TE EICYC <9 B S O-% Ig4 F foIw vas Aecayul wed Rig s fah
o 291 BT W & forg STIATSI BT U 9gd 1 Wl BIAT 8l HEIG, A & forg ot §
W B SIS T DS SARUS 91 81 & fh 983 A AHR 3meH I Bl B, SiT
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T 31ToT % fharal | uar 2, I8 Saaren ot wer off 39 8 g8 81 9 § Ud weia
S, B 98 TelIB I ot fa 2, St &9 31t 3iyel & |1t SRie S o, S 918 8N
Marse B firelt, S99 91 feiTeed Marsa i fien, S9¢ a1€ @ B+ e, Sae
e TS -US, TIeITH, AuTT firdl| I Bl HWg ganm? I8 U € |a garTl 519 Frferc
TSI Ul Heh $9 ST & o7 9+ 3fR I8 VA ATfaspR fby &fiR oot & I 4
ST AR Sifad @1 far g 391 feam? o amet <Rag, 8 @ & fog g9 A
HHgE o1 X I8 ¢l 39 Bagd 9 g g 7 fraeht snfacfadt frel & & within a
second, even less than a second, we are connected to everyone in the world. 3TST ©H
BICHIY Il BR & &, feaey FoT R I §1 AT AdTsed © 3R I8 99 o 69d 99
T3, ST CaATelTol H AUUS I ATl ... (TIET). ..

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I have a point of order.

...(Interruptions)... I have a point of order.

THE VICE-CHAIRMAN (SHRI TK. RANGARAJAN): Yes, what is that?
...(Interruptions)... He is speaking. ... (Interruptions)... Are you yielding?

SHRI MADHUSUDAN MISTRY: Sir, I have a point of order. ... (Interruptions)...
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): He is not yielding.

sft vad aferas: H TSl B 919 B T8 T, [ am not giving credit to any
particular Government. The credit goes to every Government. Why are you objecting to
it? ...(Interruptions)... Sir, I am just talking about the technology. This issue is related to
technology. What is the National Institute of Technology? ... (Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, I have a point of order. ... (Interruptions)...

it w3 Aferes: R, # st @1 5 77 i T8 81 & § BugE 7 B WreT
T TEl T V1, H Al CHAITS Bl dI DR V8T Gl T2d CaIarsi 3 S IcsC B ard
B VB g o a1d U) MU Sifesia= 272

it wegee frelt: 81 ) e 9 wE 21 L (e,

THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN): Let him finish. I will give

you time. ... (Interruptions)... Please sit down. He is not yielding.

sft T wfere: § sHfery SaTER & TaT o1 6 S7 Aed S ed it Tala ol
A SN g2 (e, 3 9o 3 THR DY SARIET B .. (FAET). .. T W IZC &, MY
qel fSecd T8 Y T | ....(FALT).... $TH1 AT 81 o V&I ... (ILT). ..




466  Satutory Resolution and ~ [RAJYA SABHA] Government Bills

SHRI MADHUSUDAN MISTRY: Sir, you have to give priority to the point of

order. ... (Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, he is raising a point of order.

...(Interruptions)...

sft wa Aferd: TR, § oo vy @ @ g, SUS A9 Y Sifeiae HR Ghd o
...(TAYT)... Sir, this is wrong. Let me present my case. I am just talking about

technology.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): What is your point of

order?

SHRI MADHUSUDAN MISTRY: The point of order is, Sir, the Ministers and the

Members are not supposed to cross the speech. It is the violation of the rules.
SHRI SHWAIT MALIK: It is not a speech.

SHRI MADHUSUDAN MISTRY: Listen to me, Mr. Malik. ... Interruptions)...
MY T2 el AHEI, T 3T A ANl ... (FILT)...

While the Member is speaking, they are crossing the speech. ... (Interruptions)...

sft waq wfers: 39 AT B H Al He B @1 §, Fifd T8 Saiaiol 54
TS SECICHC AHTH STFATATSI o I B el .. (aeT). ..

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Do not disturb him.

...(Interruptions)... Please sit down. ... (Interruptions)... I will give you time.

SHRI MADHUSUDAN MISTRY: Sir, Ministers are crossing the speech. How can
he make the speech?

sft waq wfes: @ 59 eMa SIcye 3% CaIdlSl, JMEsscls a1 Ud
ST BT TREBR ) YHIC $R IE T, IS BRI ¢ 5 A 5951 51 €, 3 e
BT ST I8 TROR BT T3 3R oD TSdherd Bl JHIC B Bl [ 3 8, H
TSI 3, % I 9 & & oy 9ga wg@qul s s9b |y B § 3 Sft 9 Raaw
HE b 3l aRE & 9N A THFG STeged , U 3R WY o =nfey, s sam
S e § - aaen) e awd) Rier, St g #3057 AR e B, 99 AR 31 '
AT HRAT 21 AT S AR & HoATfaes 31rot 59 Qe e, s forg yama 81 a1 8, a8 9=
®1 fyerht, A sredhreett Rifta wRa @1 o g1 siR 1 Ae wife 59 @vE &
geieged A f@ertl, They will create history for the country. 1 59 e &7 &% @8 4
T BT =R A1 3l SRR & vy | Sl g, S e & 83 § WaR B
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SR ¥ like setting up of National Digital Library, provision of scholarships for
differently-abled to pursue technical education, connecting institutions of higher
education to villages so as to solve problems of the common people are some of the
new initiatives that have been taken by the new Government at the Centre, headed by
Shri Narendra Modiji, in the area of human resource development over the last two

years.

Going by a slew of measures taken by the Government within this period, it seems
quite clear that the country could be in the threshold of a sea change in the field of
education. TS[H9TH # I Hifd 8, e w9 H§ 31 A ¥ YA 9o &I gl The

Government has drawn a long list of new schemes and projects covering various

aspects of human resource development. The key feature of new initiatives is a focused
attempt to utilize the modern tools of information technology in the best possible
manner. Therefore, ST H¥ 9T %\r...(lnterruptions)...

SHRI MADHUSUDAN MISTRY: I have a point of order.
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): What is your point?
SHRI MADHUSUDAN MISTRY: Sir, please read Rule 235. ... (Interruptions)...

SHRI SHWAIT MALIK: In another scheme SWAYAM, a mass scale online
open course is to be hosted and there would be a provision for the beneficiaries.

...(Interruptions)...

SHRI MADHUSUDAN MISTRY: "Rules to be observed in Council: Whilst the
Council is sitting, a Member shall not pass between the Chair and the Member who is

speaking."

8ﬁ a4 Hiote: Fﬁ XY, Y National Institute of Technology EFﬂﬁ N ﬁ W INPR
B gaR&ATE S H T faward #1 & fF time to time $®T I grants €, ST1 financial
grants 3R infrastructural grants 8, @ el <2 ...(9a &t €Y. 3R 999 R &9 I8
THIg Y b, g

it AeRge el | snueT 2 safiy sThiva Y VET § 5 while he was

addressing you, the Defence Minister and other Members were crossing the speaking

Member, coming and going, which they are not supposed to do. That is what I was
drawing your attention to. The Minister must observe the rules as a Member of this

House.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): The Minister has noted

what you have said. ... (Interruptions)...
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SHRI MADHUSUDAN MISTRY: Sir, you did not listen to the beginning.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): Now he has noted it.
Please don't worry. The next speaker is Smt. Vijila Sathyanath.

sft Aerge fredt: a7, A wwer w2 © 15 = e arg w1 g, dfed a st v
g for Hsqd) interrupt ®X XE1 él ...(Interruptions)...

SHRIMATI VIJILA SATHYANATH (Tamil Nadu): Mr. Vice-Chairman, Sir, I wish
to express my gratitude to my beloved leader, the tall leader, dynamic leader of Tamil
Nadu, the Chief Minister Dr. Puratchi Thalaivi Amma.

The National Institutes of Technology Bill will create a group of premier public
engineering institutes in India. These institutes of national importance have received
special recognition and funding from the Union Government. Tamil Nadu, under the
dynamic leadership of Puratchi Thalaivi Amma, has gone well beyond achieving 38.2
per cent as the Gross Enrolment Ratio in higher education, which is a record, because
in India, the average Gross Enrolment Ratio, as per the MHRD records, is 23.6 per cent.
So, comparatively, the main focus is educating women, giving them more powers, giving
them more sources of employment, giving them opportunities to stand on their own legs,
and also giving them empowerment in education, being economically independent and
educationally forward. Also, the main focus is uplift of the rural people by educating
them and employing them in the best source. Also, the main focus is on upliftment of
rural people by educating and empowering them in the best way. So, Amma has given
wonderful schemes, especially for the girls who are opting for higher education. They are

given free laptops when they finish 12th standard.
THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): You speak on the Bill.

SHRIMATI VIJILA SATHYANANTH: That is why the gross enrolment ratio has
gone up. So, that is the main motive and Amma has given so many schemes which has
made more students to join higher education. On their inception decades ago, all these
NITs were popularly known as Regional Engineering Colleges. One of which, as you
know, is in Tiruchirapalli. It has produced wonderful engineers, very popular ones and
they have occupied top positions in the Government and elsewhere in the world, and also
in the public and private companies. ...(7ime-bell rings)... Sir, | want two more minutes.

My time is not yet over.

THE VICE-CHAIRMAN (SHRI T. K. RANGARAJAN): It is over.
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SHRIMATI VIJILA SATHYANANTH: The then, HRD Minister, Shri Murli
Manohar Joshi, decided to upgrade all RECs to National Institutes of Technology (NITs).
The upgrade was designed along the lines of the prestigious Indian Institutes of Technology
(ITTs). NITs were founded to promote regional diversity and multi-cultural understanding
in India, comprising thirty-one autonomous institutes. They are located in one major
territory of India. In 2007, the Indian Government declared these schools as institutes
of national importance. The NIT Council is the supreme governing body of India's 31
National Institutes of Technology (NIT). Admission to the under graduate course, B. Tech,
in NITs is through the highly competitive Joint Entrance Examination (JEE) Mains. [ am
expressing here the same concern. The poor, deserving rural children should be given an
opportunity to appear in these examinations. They cannot be an aspirant, they cannot come
for these examinations only because they don't get opportunities, wider opportunities in

the rural areas.

THE VICE-CHAIRMAN (SHRI T. K. RANGARAJAN): Agreed. Your point is
noted by the Minister.

SHRIMATI VIJILA SATHYANANTH: The Joint Seat Allocation Authority
conducts common counselling and allocates seats jointly for the Indian Institutes of
Technology (IITs), National Institutes of Technology (NITs) and Indian Institutes of
Information Technology (IIITs). In 2015, over 13 lakh candidates appeared for the JEE

exam.
THE VICE-CHAIRMAN (SHRIT. K. RANGARAJAN): Please conclude.

SHRIMATI VIJILA SATHYANANTH: Sir, [ am going to conclude. Out of that, only
admission to 28,000 undergraduate engineering seats in 68 Centrally-funded technical
institutes that include, 19 IITs...

THE VICE-CHAIRMAN (SHRIT. K. RANGARAJAN): Please conclude.

SHRIMATT VIJILA SATHYANANTH: I want that more seats, more funds should
be allocated to such Regional Engineering Colleges which are popularly now known as
the National Institutes of Technology. More funds have to be allocated to our National
Institute of Technology, Tiruchirapalli, which has produced wonderful graduates. So, I
owe great regard to the present Government. Therefore, I want that more funds should
be allocated for upgrading and also increasing the seats in each and every institute of

technology. Thank you for giving me more time to express my views.
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SHRI C.P. NARAYANAN (Kerala): Sir, I rise to support the establishment of the
31st NIT in the residuary State of Andhra Pradesh. As my esteemed friend, Mrs. Vijila,
has said, there are 68 institutes — 19 IITs, 18 IIITs and 31 NITs. In all these institutions
there are about 28,000 students. Last year, 13 lakh students appeared for admission into
these institutions. Out of whom, these 28,000 students were selected. What I want to
point out in this context is, earlier, there were only 4 or 5 IITs. Now, we have got 68 such
institutions.

Now, coming to the admission of SC/ST, OBC and socially and educationally
backward students, those enrolled are very poor. Even if they are enrolled, they cut a very
sorry figure in exams. It is because they do not have the same standards like the 'general'
category students admitted in these institutions. What 1 suggest to the hon. Minister is
this. My own experience in Government engineering college in Kerala is that we had
introduced a scheme in the first year to have remedial teaching for such students. Separate
funds have been earmarked by the Government. The Principal and other teachers saw to it
and we have got a report that after 12 to 18 months, these students were able to come up

to the level of an average student there. So, this can be done.

Another thing is, if you help students at the school level — I can give experience
of Kerala — by having a learning room in each ward for such students where they are
brought in the evening to study under supervision, you will get good results. Or — as we
have now introduced — in SC/ST homes wherever there are children who have come
to VIII or higher standard, ¥ 2 lakh is given so that they can have a special room with
furniture and a computer so that they can study at par with other students. If we extend
such support to these students, they can be brought to the level of other students and we
need not lament that students from backward sections are not coming up to the level of
others. Thank you.

(MR. DEPUTY CHAIRMAN in the Chair)

sft IR g (SR TR : AERY, I AR, fawe Ren sk srgda™
(e fadRr®, 2016 TR H et Uit @1 ORE A e & oy @S g3 gl 7S, I%
wener foa s wienfiret, fa=m e siiv srgeem arffrm, 2007 & Td T
Aienfire HeeI, TH0IMMS0TI0 TS U &1 RIIT BT 21 THOME0TI0 T Fgeayu
HLRIT 1 TH0SMS0TI0, NS UTT Q97 BT 31af AR 99 S, S fas 3y wesr &
Tadepalligudem ¥ wRITUT 81 3T U< & TAUTSH & 91 38T <9 | KT H8ed Bl
Dis At FRreror TRerm= qrat e 2l

ABIEY, I8 ST & fb 91 & U 35T § 59 dvE & I H8cd & IR Wil
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TG, F AR 31 aretl gar Wil Bl sl e, aeie 31 v e |1 IR g9
G & W1 AT TS &1 & O 579 WA & forg s U e syaren 781 8, i fb
forenfErat o7 areet e 7Y firet w1 <€ €1 § AEW fh WRAR $9 IR awad & <
TRy, H A 730 Sit 1 e o aredn § {6 5 el 9 9 uels b a1g ]9
H FlHd AT IS e DY © AR e d iR, e, Ao, oo aivE §
At HRAT TR R 21 37T: AYDR PI 99 H USTIR & oIy T FA1ed S[er 31
gl &, o ardt o 1 & fIaT o U= ANTE < || ... (FGHT). .

SHRI SHANTARAM NAIK: Sir, it is 6 o'clock. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Do you have any objection? ... (Interruptions)... Okay.

...(Interruptions)...

it Ik Rrz: Wi, # T & 930 i e sfear SR "gg1 Jomr &1 te
Y TR U AT 9410, ORI 397 IRm1 & 9] b1 B A $H Tol IR 0T e
b 3R d AR USTS QI PR b ... (FIHT)...

MR. DEPUTY CHAIRMAN: Listen, please. ...(Interruptions)... Veer Singhyi, just

one second. ...(Interruptions)...
SHRI SHANTA NAIK: Sir, he can continue tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It had already been decided that we may sit beyond
6 o'clock. ...(Interruptions)... It has already been bulletinised. ... (Inferruptions)... I can do
one thing. We can sit until this Business is disposed of. I think, it will be over within half-
an-hour. ... (Interruptions)...It should be over by 6.30 p.m. It had already been decided.

...(Interruptions)...
SHRI MADHUSUDAN MISTRY: What is the hurry to pass this, Sir?

MR. DEPUTY CHAIRMAN: There is no hurry. But, a decision had already been
taken that the House may sit beyond 6 O'clock. ...(Interruptions)...

oft IR R Agigy, oM wewr gavfed fages & 1 FRee wRfid & &
arreara fem ram o, R 3 9 B GNYoT 31F I TS B ... (GET). ..

MR. DEPUTY CHAIRMAN: It will be over within half-an-hour.

...(Interruptions)...

i IR Ri7: 59 S awen | @R o et affaRE § S 6 g
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Hon. Deputy Chairman, Sir, on
behalf of my party, I rise to support this Bill, moved by the hon. HRD Minister. By
moving this Bill, the hon. Minister for Human Resource Development is contemplating to
give a legal vetting to the academic institution, which the Government of India started in
a private premise about one year back, and this is the second academic year that is going
on. According to the Minister, there are about 37 such national institutes in India. But the
research report says that there are only 31 institutions and this is the 32nd institute, which
this Bill contemplates to set up. There are a few points relating to this Bill, which I would
like to bring to the notice of the hon. Minister. I am very confident that the hon. Minister

will address these anomalics.
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MR. DEPUTY CHAIRMAN: I have to tell you in advance that your time is only

three minutes, but I can extend it up to five minutes.
SHRI V. VIJAYASAI REDDY: Sir, please give me five minutes.
MR. DEPUTY CHAIRMAN: Yes, I will give you five minutes.
SHRI V. VIJAYASAI REDDY: I will confine myself only to five minutes.
MR. DEPUTY CHAIRMAN: Okay. Do that.
SHRI V. VIJAYASAI REDDY: I will not go beyond that.

Sir, the first point is about the student-teacher ratio. As of now, the student-teacher
ratio is 1: 23 whereas the stipulated ratio is 1:12. I request the hon. Minister to ensure
that the student-teacher ratio is complied with because these institutions are of national
importance. There is a necessity to add more number of institutes in this country. It is not
only for Andhra Pradesh but for other States also. In every other State also, these institutes
are necessarily to be established because according to the reports available, there are about
12 lakh students who appear for examination every year for AIEEE (All India Engineering
Entrance Examination). According to the information available with me, as against the 12
lakh students who appear for the exam, as of now, the seats that are available in respect
of these 31 institutes, both IITs and NITs together, is approximately 28,000. So, to say
precisely, in so far as NITs are concerned, it is 16,810 and so far as IITs are concerned,
it is 11,000. All together, there are about 28,000 seats. Where is 28,000 and where is
12 lakh students? Therefore, there is every necessity in this country to establish more
such institutes and to make the education more standardised. To satisfy the requirement
as stipulated in the Thirteenth Schedule of the Andhra Pradesh Reorganisation Bill, the
Government of India has started this institution without any proper basic infrastructure,
somewhere in West Godavari district. Wherever it is, my only point is, when we establish
such institutions of highest standard, we need to ensure that proper infrastructure is
provided, proper infrastructure in the sense that there has to be land, building, labs and

everything. That is how the standards of the institutions can be maintained.

Coming to the budgetary allocation that has been granted not only to this NIT, but
in the Budget of 2015-16, — I can confidently say because the figures are available with
me — for the I ITs, the NITs and the IIScR, ¥ 40 crores for each of the institution have
been granted. Similarly, for Central University, for Tribal University and for Petroleum
Ministry, only about ¥ 1 crores or % 2 crore, a meagre grant, have been sanctioned in the

Budget of 2015-16. Even in 2016-17, in the latest Budget, more or less, similar sanctions
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have been given. If this is the path which the Government of India is adopting, and this
is the pace with which the Government of India is going and making the budgetary
allocations year after year, how many years will it take for the Government of India to
complete the project? Because, it is required to invest at least about ¥ 1,200 crores to
%1,500 crores for each of such institutions of national importance. Sir, therefore, I request
the hon. Minister to make the appropriate budgetary allocations and ensure that all the
projects which have been envisaged and promised are completed as early as possible.

...(Time-bell rings)... Sir, I have two more points.

Sir, coming to the reservations for locals, in these institutes, 50 per cent of the seats
would be allocated to non-locals. That is the criterion. The students have been demanding
everywhere that, at least, 85 per cent of seats should be allocated to the local students. So,

this has to be adhered to. I can give you one example.
MR. DEPUTY CHAIRMAN: There is no time for examples.
SHRI V. VIJAYASAI REDDY: I will quickly do that. One example, Sir.
MR. DEPUTY CHAIRMAN: Don't go for examples. There is no time.

SHRI V. VIJAYASAI REDDY: In the case of MCI and through NEET, 15 per cent
of the seats from ecach of the States would be pooled and given to the non-locals. If that is
the criteria, if that is the yardstick which is followed in that case, why can't it be followed
in the case of NIT also? Therefore, I request the hon. HRD Minister to consider all these
points and take an appropriate decision. We support the Bill. We welcome the Bill.

MR. DEPUTY CHAIRMAN: Shri Anil Desai. Yours also, the time, is three minutes.

But you can take five minutes, maximum five minutes.

SHRI ANIL DESAI (Maharashtra): Sir, I will confine myself to that. I will restrict
myself.

MR. DEPUTY CHAIRMAN: Thank you.

SHRI ANIL DESAL: Sir, I rise in support of the National Institutes of Technology,
Science Education and Research (Amendment) Bill, 2016.

Many colleagues have spoken at length about the institutes of national importance
and how this Bill would be making a way for it. Sir, the National Institutes of Technology,

Science Education and Research Act, 2007 provides for declaration of certain institutions
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of technology to be institutions of national importance and to provide for instructions
and research in branches of engineering, technology and a lot many other streams. Here,
the institutes of this nature, which have come up, number about 36, and this will be the
37th institute in the country. Sir, in the National Institutes of Technology because of
the kind of importance that is attached to it, as is being said by several Members, a lot
of students aspire to get admissions. Because of the education and the class it has, the
name or the repute it has, lakhs and lakhs aspirants appear for the entrance exams, and,
out of them, a few thousands are selected. That itself shows its class and if that is to
be maintained, then, naturally, infrastructure has to be there, a good quality education,
a good syllabus has to be there, and accordingly, even in the students and the faculty
members, the ratio should be adhered to, as has been specified by one of the colleagues.
If these things are taken in proper spirit, then it will be able to come up to the reputation
and the name which this institution has achieved over the years. That is how India is also
rated as the best educational hub as far as the global scenario is concerned. Sir, there is
fierce competition in appearing for AIEE exams and JEE exams. There has to be some
equation. The Government should pay a great deal of attention to the way these classes
are conducted. The private operators conduct the classes and an exorbitant fees is taken
from the students irrespective of the fact whether their parents can afford it or not. That

is also a question.

Now, the support which is being given by the Government of India for this — I
hope the HRD Minister would be able to shed light on it — I think, ¥ 40 crores is being
given in the current financial year. But I think, the expectation or the requirement would
be much more than that because of it being an institute of repute and that too of national
importance. We have seen the IIT Mumbai and all that. Despite the fact that it has been
there for years together, but in terms of faculty, infrastructure and research also, the way
things should be augmented or they should be supplemented, the Government of India
is falling a little short by way of provision of grants which go to these Institutes. After
all, the success of any institution is gauged after the completion of courses when the
students pass out. When students graduate, say after a B. Tech., from the IITs, they should
be retained within the country. Jobs should be made available for them in the corporate
sector or in industries. They should be retained in the country even for Post Graduation.
Otherwise, what usually happens is, they take good education from an IIT, say, take up
the B.Tech. course, then they go to IIMs, acquire a Degree in Finance and then they
rush to other countries where offers are very lucrative. So, the pecuniary interest of such
candidates is served. Those brains should be retained in the country itself. That would
definitely help the country grow.

I hope the hon. Minister would shed some light on that. Thank you, Sir.
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SHRI SHANTARAM NAIK: Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Point of order?

SHRI SHANTARAM NAIK: Yes, Sir. Heavy armament like tanks and missile firing
equipment, etc., have been kept near the Library of the Parliament House. We don't know
anything about it. I don't know if you are aware. The Minister must explain. The Minister
is here. Why are heavy war equipment stationed near the Library of the Parliament House?

Somebody should explain it. ... (Interruptions)... Sir, let it be explained.

MR. DEPUTY CHAIRMAN: Anyhow, that is not a point of order, but that is

something. ... (Interruptions)...

SHRI SHANTARAM NAIK: But the House should be informed, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. You have made your point. Now, the
Government will examine it. Now, I have got here four names which I got after the
commencement of the discussion. I don't want to encourage this tendency. However, 1
am allowing two-three minutes, maximum three minutes each. I don't want to encourage
that, but I am allowing it. Now, Shri Bandyopadhyay. The maximum you can take is three

minutes.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I would take less time than
that.

MR. DEPUTY CHAIRMAN: That is good.

SHRI D. BANDYOPADHYAY: Sir, the business of the Opposition is to oppose.
But breaking that rule, I stand here today to support. Sir, I am the only person here now

and so, nobody can whip me for doing what I am doing.

Sir, while supporting the Bill, I wish to make a couple of suggestions regarding the
HRD policy itself. Using talcum powder to powder my nose or rose on my cheeks does

not improve my health.
MR. DEPUTY CHAIRMAN: But that would, at least, improve your appearance!
SHRI D. BANDYOPADHYAY: No, Sir. I have not done anything wrong to you!

Therefore, Sir, taking this opportunity, I would like to say a few words about the
HRD policy itself. Sir, the HRD policy in our country should be such that any citizen of
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India, of any ethnic origin, speaking any language or any religion should feel that this
policy is also meant for him or her. Therefore, I would say that the HRD policy should
be secular, pluralistic, favourable to minorities and every Indian citizen any language or
any religion should feel that this policy is also meant for him or her. Therefore, I would
say that the HRD policy should be secular, pluralistic, favourable to minorities and every
Indian citizen should feel that he or she has a role to play and, at least, some benefit to
get, from that HRD policy.

Sir, I wish to make just one more point. This time, I would genuinely speak critically
about the Government while also supporting it. I[ITs in India — I know particularly of
IIT-Kharagpur in West Bengal —have set up a beautiful example of how an institution
of national importance ought to be run. So, I would expect that other good institutions
should emulate the example of IITs and try to run them as efficiently as they do. Thank

you, Sir.

SHRI C.M. RAMESH (Telangana): Sir, I support this Bill regarding NIT in
Tadepalligudem in the State. The Government has to open so many institutes as per the
bifurcation Act. This Institute has been opened and the classes are running. So far as other
universities are concerned, I request the hon. HRD Minister here for a Central University
and a Tribal University, which are pending. Every time we are requesting this; he should
also fulfil this demand. For this NIT in Tadepalligudem, the Government has kept a very
nominal amount in this year's Budget. For all other universities also, there is a nominal
amount. Our State is a new baby. Hence, I request the hon. Minister to give sufficient
budget.

MR. DEPUTY CHAIRMAN: Give consideration to it.

SHRI C.M. RAMESH: There is no infrastructure at all. Classes are being run in
rented houses. You have also to take care of other two universities, the Tribal University
and the Central University. Thank you.

MR. DEPUTY CHAIRMAN: Andhra is a new State. You have to give it special

consideration. ... (Interruptions)...
SHRI C.M. RAMESH: I am supporting this Bill.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, till yesterday, my friend, Shri
Prakash Javadekar, was a protagonist of Telangana and he said that he would give a
National Institute. But he forgot AIIMS. He brought NIT. I welcome it because I was a

part of the academic management in Andhra Pradesh. So, it is very nice. Andhra
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deserves it. It has one of the best faculties as far as engineering is concerned. At the
same time, ¥R, T 1 W) HSI I =112T1 Since the Health Minister was here, T

thought he would recommend my case to that man and get my AIIMS also along with
it. Thank you, very much.

MR. DEPUTY CHAIRMAN: Both Telangana and Andhra should be considered for

whatever they deserve.

SHRI JAIRAM RAMESH (Karnataka): Sir, while supporting this Bill, I just want
to mention that the idea of setting up of an NIT is part of the Thirteenth Schedule of
the Andhra Pradesh Reorganisation Act, 2014, So, this Government is doing no favour
to anybody. We welcome the Bill. The fact that it has taken two years shows your
commitment to the cause of Andhra Pradesh. The fact that you are providing measly
provisions for these institutions also reflects very poorly on the Government. I would
request the hon. Minister to fulfil all the commitments of the institutions in the Thirteenth
Schedule, not just by bringing Bills but by making adequate budgetary provisions which
has not been the case so far for two full years.

MR. DEPUTY CHAIRMAN: Now, Mr. Minister, please reply. ... (Interruptions)...
SHRI SHANTARAM NAIK: Sir, I have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What point of order? ...(Interruptions).. It is something
happened outside. ...(Interruptions)... Point of order can be raised only regarding the

Business in the House. ... (Interruptions)...
SHRI SHANTARAM NAIK: Are you aware of it? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Point of order can be raised regarding a Business in
the House. ...(Interruptions)... Something happened outside cannot be a point of order.
...(Interruptions)... Sit down. ...(Interruptions)...

SHRI SHANTARAM NAIK: Are you aware of that? ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Why should I be aware of that? I should be aware
of the List of Business. ... (Interruptions)... Shantaranyi, I should be aware of the List of
Business and its implications, not of what is happening outside. ...(Interruptions).. If the
Government wants to reply, [ have no objection. ...(Interruptions).. Shantaramyi, sit down.

...(Interruptions)...

2} TR T SIS HY: IR S, MTB] Bls TWRATH] T2l S
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MR. DEPUTY CHAIRMAN: Hon. Minister, if you want to reply, I have no

objection. ...(Interruptions)...

3 YTl SESHY: IR, 39 TH3MeC] fd IR 11 AT - IR A-Id Sil, Tdd
Hfere Sft, sfed fafsten T, s o dio TRrvE, i dk Rz, i oo 3, sh
arferer <wTs, it So deTurear, sit o THO I B0 H0 H2G X9 T4 S SRR 9, 7
=41 | 9 foran 21 H 99 99 BT YEHISIR g So, it is really a fulfilment. Let me just tell

and remind my good friend, Mr. Jairam Ramesh, that it is not after two years that we are

starting. The second batch is already studying there. So, the Institute has been formed,
but we are passing the Bill today. The action has already been started. As far as funding
is concerned, there will be no dearth of funding and ¥ 40 crore budgetary provision is a
token provision. The DPR will be ready in two months. As soon as the DPR comes,
immediately the amount will be released and there will be no dearth of funding. Let me
tell you that. 9+ I 1< & STV Sir, first let me apologise to Shri Shantaram Naik
that he is the lone Rajya Sabha Member from Goa. I have noted his point and that will
be corrected. oIfdr U@ MUBT YHI=A Terd 2T, NIT in Goa is at Cuncolim. The land is

there. Everything is there. The IIT, which we inaugurated at a working place, will be

there in Loliem. So, that is a small correction.

Then, many hon. Members raised the very important issue of faculty. Ig dd e
2 P BT S I H W1 AT dge UNAC e s el 2

That is a truth, and it is a national mission. I was happy that when I went to IIT,
Delhi, and I discussed with students, I told that I would first talk to those students who
were ready to become faculty members. I was happy that in a class of about 200 Ph.D.
students, more than 100 students raised their hands to become faculty members. They
wanted to become faculty members. That is a good sign. Still, in NITs, there are 75 per
cent faculty members in position and 25 per cent posts are still vacant and we are taking
up a drive in this regard. In all the IITs, NITs and other top institutes and even at the level
of primary schools, we realize that vacancy is a real problem and we must get trained
teachers. There is a good tendency that people want to become teachers and we will also
ensure a concrete plan of how there will be faculty available. We would like to have
trained faculty, the faculty with aptitude, and that will be the real asset.

Regarding funding, as I said, in 2013-14, it was ¥ 2,100 crores fortheNITs. In 2014-
15, it was ¥ 2,300 crores. During the last year, it was T 2,500 crores, and this year, it is
¥ 2,645 crores. So, it is rising and I can assure that there will be no dearth of funds as
far as the projects, the teaching, the research and everything is concerned. After all, it is
a premier institute. We have 84,000 students with 5,593 students doing Ph.D. So, it is
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a very important premier institute. Regarding hostel and other things, we are planning

accordingly.

Now, the research infrastructure is very important. So, let me make one good
announcement here that for all the top institutes, there is requirement of a large amount of
funding, and in natural course of budgeting, you can't provide it. So, how can we provide
it? There is one initiative which we are working on. The Finance Minister has already
announced it in the Budget that we will keep ¥1,000 crores. The bank or some agency,
which will manage the fund, will also contribute ¥ 1,000 crores. We will leverage these
¥ 2,000 crores and create T 20,000 crores for infrastructure deficit to be filled up in three
years' time for higher education infrastructure needs. That will really give a boost. I have
already said to the Committee and the people concerned that out of that, 40 per cent must
be reserved for creating research infrastructure because infrastructure is not only about
college administrative buildings, roads and staff quarters — they are important; they
will be built but more important is research infrastructure, and, therefore, that research
infrastructure will be getting much-needed boost with this infrastructure initiative of
¥ 20,000 crores. I think, that will be a big programme.

Regarding scholarships, I would like to say that they are rising. As we are seeing
that the cost of coaching is going up, we are taking one good initiative. About 13 lakh
students appear for the JEE examination and they have to incur a lot of expenditure
because there is a fierce competition for that. So, we have come out with a new initiative
called 'IIT PAL'. What is that? The students, who want to appear for JEE, will be provided
free online lessons, material, tutorial, tests and everything. Whatever they get in coaching
centres by paying fees, here they will get it free of cost. So, 'II'T PAL' is our new initiative.
Expansion of our higher education, and particularly top education, is essential. It can be
achieved by two things - upgrading existing infrastructure and making it affordable for
more students and having more institutes. We will work on both these things. As far as
SCs/STs are concerned, what is believed is that they cannot compete. No. Things have
changed tremendously. This is because of the affirmative action taken in these seventy
years on the education front. I am very happy to inform you that this year, in the IITs
and other institutions, the SC and BC quotas are not unfilled. There is no vacancy and
the difference between the percentages of marks is also getting reduced. So, it is a good

scenario coming up.

Sir, I have two important things to share with the House. You spoke about the
Central University and the Tribal University. See the Government under the leadership of
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Mr. Narendra Modi is committed to fulfilling all the promises made while the reorganization
has happened and two separate States, Andhra Pradesh and Telangana, have been formed.

We will give top priority to this, and, therefore, all commitments will be fulfilled.

Sir, as far as fee is concerned, let me tell you that we are charging ¥ 1,25,000 per
student but we are incurring more than ¥ 3 lakh per student per year. Who will be ultimately
paying? Somebody has to pay. So, who will pay? If the Government pays, then, even the
poor people will be contributing to the higher education. What we have come out with is
that Scheduled Caste, Physically Handicapped, Scheduled Tribe students, Divyangs, and,
those below T 1 lakh income bracket, have got complete fee waiver. They do not have to
pay anything. It is not reimbursement. In IITs, NITs, they do not have to pay anything.

They have to just get admission and start learning. We have done that.

As far as IITs are concerned, we have-already made provision for education loan.
For those having income up to 5 lakh rupees, we have reduced fee from T 90,000 to
% 60,000. For those having income up to 9 lakh rupees, there is education loan in a way. It
is a fee by instalments, that is, convenient instalments without interest. More importantly,
only those families having income of more than 9 lakh rupees, have to pay. It is a graded

fee-rise. So, I think, that is social justice, and, therefore, it is also taken care of.

Sir, I will conclude by saying that the tendency of going to other countries is also
decreasing. People are staying back in India. Indian youth is more committed. They want
to work in India, they want to participate in India's growth story, and, therefore, that also

is taken care of.

Sir, I would like to share one more good news. Sir, last year, NIT, Srinagar, was
in news for many reasons. But let me tell you, this year, all the issues are resolved
satisfactorily. The students are on campus and even during the curfew period, the Institute
was functioning. It is really a good news and that is how we should all get together and go
ahead because it is the national agenda. I always believe that education is not a political
agenda, it is a national agenda. Therefore, I thank all the Members for supporting the Bill.
Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister. Now, the question is:

"That the Bill further to amend the National Institutes of Technology, Science
EducationandResearch(Amendment)Bill,2016,aspassedbyLok Sabha, betaken

into consideration".

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRAKASH JAVDEKAR: Sir, I move:
That the Bill is passed.
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The Bill is passed. All the best.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS,
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, Mr. Goyal just wants to give some
information.

SHRI MADHUSUDAN MISTRY: No, Sir, No. We have already passed
...(Interruptions)... Now, there should not be ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVTI: There is no Bill. ... Interruptions)...

MR. DEPUTY CHAIRMAN: What is that?
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MR.DEPUTY CHAIRMAN: Okay; let us hear what he is saying. ... (Interruptions)...
Don't worry; no Bill will be taken up. Let me hear. Yes, what do you want to say Mr.
Goyal?
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MR. DEPUTY CHAIRMAN: It is a happy news. Now, we shall take up the Special

Mentions.



